
                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-620 of 2022 
GR Case No-1129 of 2022  

Under Section-379/411/34 of IPC R/W Sec-13(1) of Assam Cattle 

Prevention Act, 2021, R/W Section- 11 of Prevention of Animal Cruelty 

Act, 1960,  

 
O  R  D  E  R 

24.05.2022  

C.R put up today along with bail petition no-567/2022 filed by 

petitioner Md. Samsul Haque praying bail of the accused 

persons, namely, Saquelain Mustaque and Innas Ali.  

Heard learned counsels of both sides on the instant petition. 

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused persons 

are no way connected with the alleged offence and they have 

been falsely implicated with this case. The Ld. Advocate of the 

petitioner also submitted that accused persons were arrested 

only on suspicion.   

By this order this Court proposed to dispose of the bail 

application filed for the accused persons, namely, Saquelain 

Mustaque and Innas Ali, who have been languishing in the 

judicial custody since from 20.05.2022 in connection with the 

instant case registered u/s-379/411/34 of IPC R/W Sec-13(1) of 

Assam Cattle Prevention Act, 2021, R/W Section-11 of 

Prevention of Animal Cruelty Act, 1960. 

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above-named 

accused on filing an ejahar by informant named SI Arnav Kakati 

of Salonibari Police Outpost alleging inter-alia that on 

19.05.2022 at about 5 PM an information was received from a 

person named Tulsi Boro that public of Tezpur Ghogora Tea 

Estate, Haleswar Line detained one vehicle with suspected 

bullocks. Accordingly, he along with his staff went to Haleswar 

line and found one vehicle bearing Regd. No-AS-12/AC-1446 

with 10 nos. bullocks and the accused persons. When he asked  
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the persons to show necessary permission papers for carrying 

the cattle they failed to show to do the same. Accordingly, he 

seized the vehicle along woth 10 nos. of bullocks.    

Accordingly, Tezpur PS Case No-620 of 2022 was registered u/s-

379/411/34 of IPC R/W Sec-13(1) of Assam Cattle Prevention 

Act, 2021, R/W Section- 11 of Prevention of Animal Cruelty Act, 

1960 and during investigation the I/O has apprehended the 

above-named accused persons and produced before this court 

on 20.05.2022 and since from then they have been languishing 

in judicial custody.  

On scrupulous perusal of case diary, it also disclosed that the 

I/O has collected substantive implicating materials against the 

above-named accused persons regarding their involvement with 

the alleged occurrence. Since the nature of accusation in respect 

of slaughter of cattles, the I/O deserves a fair chance to unearth 

the truth from the concealed facts holding a meticulous 

investigation. Morealso, the investigation is pending at pre-

matured stage. The alleged offence under section-379/411 of 

IPC R/W Sec-11 of Prevention of Cruelty to Animal Act, 1960, 

R/W Sec-13(1) of Assam Cattle Prevention Act, 2021, R/W Sec-

192(A) of MV Act is non-bailable and cognizable in nature and 

the nature of alleged offences deserves meticulous 

investigation.   

Therefore, considering the nature and gravity of the allegations 

leveled against the accused persons and the present stage of 

the investigation without entering into the merits of entire 

dispute in hand this court finds that at this stage, if the accused 

persons are released on bail, the process of the investigation of 

the case will be not hampered any more. 

Hence, bail prayer of the accused persons, named, Saquelain 

Mustaque and Innas Ali stands rejected due to devoid of any 

merits.   
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Also seen the petition bearing No-568/2022 filed by petitioner, named, 

Asadul Islam praying zimma of 05 nos. of cattles which were seized in 

connection with this case. Also seen the petition bearing No-569/2022 

filed by petitioner Sorfat Ali praying zimma of 01 nos. of cattle which 

was also seized in this case.  

Heard both sides and perused the report carefully.  

Considering the nature of petition, this Court thinks it deem fit and 

proper to call for a police report to arrive at a proper conclusion of 

prayer filed by the petitioners. 

The I/O is directed to submit a report of ownership of the aforesaid 

seized cattles and whether the same required for further investigation 

or not in this case.   

Let a copy of this order be transmitted to the I/O concerned for his 

information.       

Fixing on 27.05.2022 for report of ownership.      

 

       Sri N. Bhatta 
          Chief Judicial Magistrate 

                                                                                         Sonitpur, Tezpur 


